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Bhopal. the 13th May 2016

E L3001 0-VI-Sec. 6.1 exercise of the powers conferred by sub-section (1) of Section 24 of the Madhya
Pradesh Land Revenue Code, 1959 (No. 20 of 1959), the State Government, hereby confers the following powers upon
ali Gran Panchayats constituted under the Madhys Pradesh Panchayat Raj Avam Gram Swaraj Adhinivam, 1993 (No.
1 of 1904, within their respective jurisdiction, namely, — ' Sy

the powers of Tahsildar under section 110 of the said Code for the purpose of disposal of undisputed g
cases of mutation with the direction that such cases be disposed of within thirty days and after this
tirne period such cases shall be disposed of by the Tahsidar: and

(2; the powers of Tahsildar under section 178 of the said Code for the purpose of disposal of undisputed

cases of partition of holdings with the dircetion that such cases be disposed of within ninety days and
aftey this vime peried such cages shall he disposed of by the Tahsildar, ‘

By order and in the name of the Governor of Madhya ¥
SURESH KUMAR RAJ



